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ANNEXURE R-3 

OFFICE OF THE PRINCIPAL CHIEF FOREST 

CONSERVATOR (LAND MANAGEMENT) 

SATPUDA BHAWAN, MADHYA PRADESH, 

BHOPAL  

No./F-1/FP/MP/MIN/28619/ 2017/ 

Bhopal, dated 

To, 

Forest Division Off icer, 

Forest Division, Singraul i,  

Madhya Pradesh 

Subject: With regard to giving the area of land 

admeasuring 226.349 hectare forest 

land of the Cel l  No. RF 338, 358, 359 

and PF 315 of the Forest Range East 

Sarai of the forest division Singraul i  

and the area of 32.89 hectare revenue 

forest land of the different khasras of 

Tehsi l  Sarai, total ing to 259.239 

hectare of forest and revenue forest 

land to M/s. The Andhra Pradesh 
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Minerals Development Corporation 

Limited Sul iyari Coal Mine Project for 

the Sul iyari open cast coal mining. 

 
Ref.: Your letter No./M.Ch./2617 dated 

24.06.2021 

 
 Vide the letter No. 8-02/2020-FC dated 

15.06.2021 of the Government of India, 

Ministry of Environment, Ministry of Forest and 

Cl imate Change, the formal approval has been 

granted in the subject project and vide the 

letter No. / 1227/ 1720/ 2021/ 10-3 dated 

17.06.2021 of the State Government, 

Department of Forest, a permission has been 

granted on the formal approval of the 

Government of India. 

 
 Vide your referenced letter, the 

compliance report of al l  the terms laid down in 

the aforesaid formal letter of the Government 

of India, has been sent/ submitted. 

 
 The non-forest land provided by the 

Appl icant for the compensatory afforestation 
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in the proposal has been uploaded in the e-

green watch and its ID is 42609 (Copy 

enclosed herewith). 

 
 At the outset, a pi l lar of the height of 4 

feet be constructed by the Applicant institute 

on the border of the forest land effected in the 

proposal. The permission of this work be 

immediately given to the Appl icant institute. 

 
 Thus, by cutt ing the minimum number of 

existed trees as per the proposal in the forest 

land approved by the Government of India, by 

completing al l  the formalit ies legal ly in the 

approved forest land, grant the permission to 

use the aforesaid land legal ly for the mining 

works and the terms for which the appl icant 

institute has submitted the undertaking, 

instruct to fol low the same and supervise/ 

review its compliance from time to t ime and 

sent the compliance report to this off ice at the 

start ing of each year. 

Encl.: As above 

Sd/- 
Sunil  Aggarwal 
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Addit ional Principal Chief Forest Conservator 
(Land Management) 

Madhya Pradesh, Bhopal 

 
No./F-1/FP/MP/MIN/28619/ 2017/ 2147 

Bhopal, dated: 02.07.2021 

Copy to: -  

1.  Addit ional Principal Chief Forest 

Conservator (CAMPA), Satpuda Bhawan, 

Bhopal 

2.  Chief Forest Conservator, Reewa Circle, 

Reewa, Madhya Pradesh 

3.  Distr ict Magistrate (Mineral Branch), 

SIngraul i ,  Madhya Pradesh 

4.  M/s. Executive Director, The Andhra 

Pradesh Development Corporation 

Limited, Vijaywada, Andhra Pradesh – 

sent to take the further course of action 

as per the above. 

Sd/- 
Addit ional Principal Chief Forest Conservator 

(Land Management) 
Madhya Pradesh, Bhopal 

 

(TRUE TRANSLATED COPY) 
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THE ANDHRA PRADESH MINERAL DEVELOPMENT CORPORATION LTD 
(A State Govt. of A.P. Undertaking) 

Suliyari Coal Mine (Branch Office waidhan) 
99 K PachkhoraDewangan Bhawan, 

Waidhan-486886 District-Singrauli, Madhya Pradesh. 
Email: coalsuliyari@gmail.com Web: apmdc.ap.gov.in 

Ref. no. APMDC/COAL/SUL/L.A./2022-23/� 7 Date2 E . . f. l Jr}:tr.. 
To, 

1. Regional Officer,
Ministry ofEnv., Forest and Climate Change,
Integrated Regional Office, E-5, KendriyaParyavaran
Bhawan, E-5 Area Colony, Link Road-3, Ravishankar Nagar,
Bhopal, Madhya Pradesh

2. The Principal Secretary (Forests)

Department of Forest and Environment,

Government of Madhya Pradesh, Bhopal.

3. The Nodal Officer, FCA,

Department of Environment & Forest,

Government of Madhya Pradesh, Bhopal.

4. Additional Director (Monitoring Cell), Ministry of Environment Forest & Climate Change, Indira

Paryavaran Bhawan, Jorbagh, New Delhi-110003

Subject: Half yearly compliance of conditions of Forest clearance granted for diversion of259.239 ha of 

forest land (226.349 ha forest land in compartment No. RF -358, 359 & PF -315 + 32.89 Ha of Revenue 

Forest= 259.239 ha) for Suliyari Open Cast Mining in Singrauli District in favour of Mis. The Andhra 

Pradesh Mineral Development Corporation Limited (APMDC), District - Singrauli, State - Madhya 

Pradesh (online proposal No. FP/MPIMIN/28619/2017). 

Ref.: MoEF&CC File No. 8-02/2020-Forest Clearance letter dated 15th June, 2021. 

A: Conditions which need to be complied prior to handing over of forest land to user agency by the 
State Government. 

I. The user agency shall implement the R&R 
plan as per the R&R Policy of state 
Government in consonance with National 
R&R Policy, Government of India before 
the commencement of the project work and 
implantation. The said R&R Plan will be 
monitoring and expected observable 
milestone. 

R & R Plan for Suliyari Coal Block has been 
approved by the Commissioner, Rewa Division, 
Rewa (M.P). vide letter no 1175-Rewa dated 
20.03.2018. Copy of the same is enclosed as 
Annexure-1. Subsequentlylayout plan for R&R 
colony has been prepared and approved by R&R 
committee. Accordingly plot and amenities 
development work has been taken up. Further 
distribution of plot and R&R package is completed 
for two villa es w,A(,r�l;\mT 

General 
A.P.Mineral De d. 

#294/lD 

(Tadigadapa Road) 

Tadigadapa, Vijayawa a- 21 137.

ANNEXURE R-4
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To 

No. J-11015/35/2018-IA.II (M) 
Govemmeot of Inclia 

Ministry of Environment, Forest and Climate Change 
Impact Assessment Division 

***** 

The Executive Director 

Indira ParyavaranBhawan, 
Jorbagh Road, N Delhi -3 

Email: lk.bokolia@nic.in Tel: 01124695363 

Dated: 12th April, 2021 

M/s The Andhra Pradesh Mineral Development Corporation Limited 
295/1 D, 100 Feet Tadigadapa to Anikepadu Road, 
Kanur, Vijayawada- 521137 (Andhra Pradesh) 
Email: info(a),apmdc.ap.gov.in; anantaneni.l@gmail.com 

Sub: Suliyari Coal Mining Project of 5.0 MTPA of M/s Andhra Pradesh Mineral 
Development Corporation Limited in mine lease area of 1298 ha located in Singrauli 
Coalfields, Tehsil Sarai, District SingrauU (Madhya Pradesh) - For Environmental 
Clearance - reg. 

Sir, 

This has reference to your online proposal No. IA/MP/CMIN/73904/2018 dated 6th April, 2020, 
submitted to this Ministry for grant of Environmental Clearance (EC) in terms of the provisions of 
the Environment Impact Assessment (BIA) Notification, 2006 under the Environment (Protection) 
Act, 1986 for Suliyari CoaJ Mining Project of 5.0 MTP A of Mis Andhra Pradesh Mineral 
Development Corporation Limited in mine lease area of 1298 ha located in Singrauli Coalfields, 
Tehsil Sarai, District Singrauli (Madhya Pradesh). 

2. The project/activity is covered under category 'A' of item l(a) 'Mining of Minerals' the 
ScbeduJe to the EIA Notification. 2006 

3. The proposal was considered by the sectoral Expert Appraisal Committee (EAC) in its 51st 
meeting held on 5th December, 2019, 54th EAC held on 17th April, 2020 and 56th EAC meeting 
held on 20th June, 2020. The details of the project, as per the documents submitted by the project 
proponent. and also as informed during the meeting, are reported to be as under: -

(i) The project area is covered under Survey of India Topo Sheet No. 64 1/5 and is bounded by 
the geographical coordinates ranging from latitudes 23°55'30.23 "N to 23 °58' l 7 .12"N and 
longitudes 82°18'46.09"E to 82°20'51.0S"E. 

(i i) Coal linkage of the project is proposed for sale of coal to be used by end use plants (viz. 
thermal Power plants). 

(iii) Joint venture cartel - Not Applicable 
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(iv) Project does not fall in the Critically Polluted Area (CPA), where the MoEF&CC's vide its 
OM dated 13th January, 2010 bas imposed moratorium on grant of environment clearance. 

(v) Employment generation: employment to 1157 persons will be provided from the proj ect. 

(vi) The project is reported to be beneficial in terms of the following: (a) Employment 
generation (b) Revenue generation to the Govt. ( c) Meet the rising demand of coal for power 

generation (d) Peripheral development, CSR and CER activities 

(vii) Total mining lease area as per block allotment is 1298 ha. Mining Plan (Including 
Progressive Mine Closure Plan) has been approved by the Ministry of Coal on 08.07.2019. 

(viii) The land usage pattern of the pr~ject is as follows: 
Pre-mining land use details (Area in Ha) 

Within ML Outside ML 
S. No. Land Use Total 

Area Area 

1 Agricultural Land 251.860 - 251.860 

2 Forest Land 259.239 - 259.239 

3 Wasteland 396.720 - 396.720 

4 Grazing Land 0.000 - 0.000 

5 Surface Water Bodies 46.060 - 46.060 

6 Settlements 51.990 - 51.990 

7 Others (Barren Tenancy Land) 292.131 - 292.131 

Old Excavation Area (East Quarry) - - -

Old Excavation Area (West Quarry) - - -

Old OB Dumps - - -

Roads & Mine Infrastructure - - -

R & R Colony (proposed) - 118 .. 500 118.500 

Staff Colony (proposed) - 5.000 5.000 

Green Belt - - -

Balance Area - - -

Total Project Area = 1298.000 123.500 1421.500 

Post Mining 

s. 
Land use (ha) 

Land use Plantati Water Public 
No. Undisturbed Total 

on Body Use 

] External OB Dump - - - - 0 

2 Top Soil Dump - - - - 0 

3 Excavation - - - -

Void 13.778 160.070 - - 173.848 
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Backfilled area 638.209 107.979 251.860 - 998.048 

4 Roads - - 23.069 - 23.069 

5 Built-up Area - - 0.697 - 0.697 

6 Green Bell - - - - 0.000 

7 Undisturbed Area 52.643 - - 102.338 

Safety Zone I 
8 - - - - 78.864 

Rationaljzation Area 

Diversion I Below 
9 - 23.474 - - 23.474 

River / Nala / Canal 

10 Water Body - - - - 268.049 

11 Staff Colony - - - -
Total Area 704.63 291.523 301.847 0 1298 

(ix) Total geological reserve reported in the mine lease area is 142.36 MT with 113.08 MT 
rnineable reserve. Out of total mineable reserve of 113.08 MT, 107.43 MT are available for 
extraction. Percent of extraction is 95%. 

(x) 13 seams with thickness ranging from 0.5 m - 5.82 mare workable. Grade of coal is 07, 
stripping ratio 7.29 m3 per tonne of coal, while gradient is 1 to 5°. 

(xi) Method of mining operations envisages by Open cast (Surface miner for coal extraction) 
method 

(xii) Life of mine is 22 years. 

(xiii) The project has l (temporary) external OB dump in an area of 59.56 ha with 74 m height 
and 146.59 Mm3 of OB. The only external OB Dump shall be re-handled and backfilled during 6th 

to 11 th year of mining. The OB from the current mining operations shall be backfilled from 4th year 
onwards. 1 internal OB (backfilled area) in an area of 998.015 ha with 783.28 Mm3 of OB is 
envisaged in the project. 

(xiv) Total quarry area is 1171.896 ha out of which backfilling will be done in 998.015 ha while 
final mine void will be created in an area of 173.881 ha with a depth of 170 m. Backfilled quarry 
area of (638.209 ha) and upper benches of mine void (13.778 ha) shall be reclrumed with 
plantation. Final mine void (160.070 ha) and lower benches of backfilled area (107.979 ha) will be 
converted to water body. 

(xv) Transportation of coal has been proposed by road in mine pit head, from surface to siding 
by road and from siding by rail. 

(xvi) Reclamation Plan in an area of 704.630 ha., comprising of 638.209 ha of backfilled area 
(internal dump). In addition to this, an area of 52.643 ha, included in the safety 
zone/rationalization area, bas also been proposed for green belt development. 

(xvii) 259.239 ha of forest land has been reported to be involved in the project. Application for 
diversion of forest for non-forestry purposes has been applied vide proposal no. 
FP/MP/MlN/28619/2017 dated 21.08.2017. Approval under the Forest (Conservation) Act, 1980 

)J~ 
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for diversion of 259.239 ha of forest land for non-forestry purposes is under process. Stage - 1 FC 
proposal has been recommended by DFO, Singrauli to CCF, Rewa on 20.11.2019. 

(xviii) No National Parks, Wildlife Sanctuaries and Eco-Sensitive Zones have been reported with 
10 km boundary of the project except San jay Gandhi Tiger Reserve ESZ boundary wherein the 
project is at about 7.8 kms from ESZ boundary. 

(xix) The ground water level has been reported to be varying between 9.76 m to 13.60 m during 
pre-monsoon and between 6.51 m to 9.41 m during post-monsoon. Total water requirement for the 
project is 3780 KLD (Avg.) & 4695 KLD (peak). 

(xx) Application for obtaining the approval of the Central Ground Water Authority for dewater 
mine water for industrial usage has been submitted on 26th April, 20 l 9. 

(xxi) Public bearing for the project of 5 MTPA capacity in an area of 1298 ha was conducted on 
30.08.2019 at Playground of Govt. High School, Majhaulipath (core zone). Major issues raised in 
the public hearing inc1ude (1) Land Acquisition and R&R (2) Employment to locals (3) Plantation, 
Green belt development. (4) Compensatory Afforestation (5) Cons. of bio-diversity (6) Wildlife 
conservation (7) Air Pollution. Appropriate action to address the issues raised in the Public 
Hearing is proposed to be taken up. 

(xxii) Hurdul nalla is flowing inside the boundary of lease. The nallah will be diverted in 
consultation with the Water Resource Department of the State Government. 

(xxiii) No court cases, violation cases are pending against the project of the PP. 

(xxiv) The project involves 1386 project affected families. R&R of the P APs will be done as per 
LARR 2013. 

(xxv) Total cost of the project is Rs. 85427 lakhs. Cost of production is Rs. 1650/- per tonne, 
CSR cost is Rs. 5 per tonne, R&R cost is Rs 150 crores (approx.). Environment Management Cost 
is Rs. 1.65 crores (capital) and 1.0 crore (recurring). 

4. The proposal was considered by the sectoral Expert Appraisal Committee (EAC) in its 56th 
EAC meeting held on b◊th June, 2020 & 9th meeting held on 26th February, 2021 and 
recommended for grant of Environment Clearance. Based on recommendations of the EAC, the 
Ministry of Environment, Forest and Climate Change hereby accords approval for Suliyari Coal 
Mining Project of 5.0 MTPA of Mis Andhra Pradesh Mineral Development Corporation Limited 
in mine lease area of 1298 ha located in Singrauli Coalfields, Tehsil Sarai, District Singrauli 
(Madhya Pradesh) for life of the mine or 30 years whichever is earlier, under the provisions of 
Environment Impact Assessment Notification, 2006 and subsequent amendments/circulars thereto 
subject to the compliance of the following terms & conditions / specific conditions for 
environmental safeguards as stated below:-

(i) The project proponent shall obtain Consent to Establish/Operate from the State Pollution 
Control Boards for the proposed peak capacity of 5 MTPA (Peak) prior to commencement 
of the increased production. 

(ii) Third party monitoring (by NEERI/CIMFR/IIT) for air quality shall be carried out at 
identified locations, both ambient and the process area, to arrive at impact of the proposed 
expansion. The resuJts along with the recommendation shall be presented before the EAC to 
assess the efficacy and adequacy of pollution control measures. 

P::ioP 4 nf 1c; 
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(iii) No water from Hurdul Stream shall be used for any project activity 

(iv) Top soil should be stored separately at marked area. 

(v) Transportation of coal from Coal Handling Plant shall be through mechanized covered trucks 
for 5 years. No transportation by trucks after 5 years and proposed railway siding should be 
constructed without any delay. 

(vi) The State Pollution Control Board, while considering consent to operate for the project, shaU 
ensure that with the proposed coal transportation by road, air quality would remain within 
the national ambient air quality standards 

(vii) To control the production of dust at source. the crusher and in-pit belt conveyors shall be 
provided with mist type sprinklers. 

(viii) Mitigating measures shall be undertaken to control dust and other fugitive emissions all 
along the roads by providing sufficient fixed type water sprinklers. Adequate corrective 
measures sha11 be undertaken to control dust emissions, which would include mechanized 
sweeping, water sprinkling/mist spraying on haul roads and loading sites, long range 
misting/fogging arrangement, wind barrier wall and vertical greenery system, green belt, 
dust suppression arrangement at loading and unloading points, etc. 

(ix) Continuous monitoring of occupational safety and other health hazards, and the corrective 
actions need to be ensured. 

(x) Persons of nearby villages shall be given training on livelihood and skill development to 
make them employable. 

(xi) Mechanism for treating stored mine water shall be developed to avoid any ground and 
surface water contamination 

(xii) Mining shall be carried out only by surface miners for the project and silo loading through 
in-pit conveyor should be installed to avoid road transportation in 5 years. 

(xiii) Efforts shall be made for utilizing alternate sources of surface water, abandoned mines or 
else whatsoever and thus minimizing the dependability on a single source. 

(xiv) The total industrial water demand (peak) in operation phase (@3135 m3/d) shall be met by 
utilizing treated mine discharge water. Additionally, ~60 m3/d of water discharged from 
vehicle washing area and pit bead bath shall be re-used for dust suppression after settlement 
of solids and separation of oil and grease through oil and grease trap. Also, about 120 m3/d 
of treated water from the township shall be re-used for irrigation of green belt development 

(xv) Active OB Dump should not be kept barren/open and should be covered by temporary grass 
to avoid air born of particles 

(xvi) Project proponent to plant 150,000 nos. of native trees with broad leaves along the 
transportation route in three years to prevent the effect of air pollution. After completion of 
tree plantation, number of trees shall be duly endorsed from District Forest Officer. 

(xvii) Commitment made during public consultation process shall be adhere to. The proposed 

amount earmarked for CER activities shall be considered as part of Environment 
Management Plan, which shall be accomplished within period of 5 years" 

(xviii) Project Proponent shall obtain blasting pem1ission from DGMS for conducting minjng 
operation near villages and also explore deployment ofrock breakers of suitable capacity in 
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the project to avoid blasting very near to villages. There shall be no damages caused to 
habitation/stmcn1res due to blasting activity. 

(xix) The Project Proponent shall complies with all tbe statutory requirements and judgment of 
Hon'ble Supreme Court dated the 2nd August 2017 in Writ Petition (Civil) No. 114 of 2014 
in the matter of Common Cause versus Union of India and Ors. State Government shall 
ensure that the entire compensation levied, if any, for illegal mining paid by the Project 
Proponent through their respective Department in strict compliance of judgment of Hon'ble 
Supreme Court dated the 2nd August 2017 in Writ Petition (Civil) No. 114 of 2014 in the 
matter of Common Cause versus Union of India and Ors. 

(xx) Project Proponent shall obtain the necessary prior permission from the Central Ground 
Water Authority (CGWA) in case of intersecting the Ground water table. The intersecting 
ground water table can only be commencing after conducting detailed hydrogeological study 
and necessary permission from the CGW A. The Report on six monthly basis on changes in 
Ground water level and quality shall be submitted to the Regional Office of the Ministry, 
CGW A and State Pollution Control Board. 

(xxi) Proponent shall appoint an Occupational HeaJth Specialist for Regular and Periodical 
medical examination of the workers engaged in the Project and maintain records 
accordingly; also, Occupational health check-ups for workers having some ailments like BP, 
diabetes, habitual smoking, etc. shall be undertaken once in six months and necessary 
remedial/preventive measures taken accordingly. The Recommendations of NationaJ 
Institute for ensuring good occupational environment for mine workers shall be 
implemented; The prevention measme for bums, malaria and provision of anti-snake venom 
including all other paramedical safeguards may be ensured before initiating the mining 
activities. 

(xxii) Project Proponent shall follow the mitigation measures provided in Office Memorandun1 
No. Z-11013/57/2014-IA.II (M), dated 29th October, 2014, titled "Impact of mining 
activities on Habitations-Issues related to the mining Projects wherein Habitations and 
villages are the part of mine lease areas or Habitations and villages are surrounded by the 
mine lease area". 

(xxiii) The illumination and sound at night at project sites disturb the villages in respect of both 
human and animal population. Consequent sleeping disorders and stress may affect the 
health in the villages located close to mining operations. Habitations have a right for 
darkness and minimaJ noise levels at night. PPs must ensure that the biological clock of the 
villages is not disturbed; by o·rienting the floodlights/ masks away from the villagers and 
keeping the noise levels well within the prescribed limits for day light/night hours. 

(xxiv) lne project proponent shall take all precautionary measures during mining operation for 
conservation and protection of endangered fauna, if any, spotted in the study area. Action 
plan for conservation of flora and fauna shaJl be implemented in consultation with the State 
Forest and Wildlife Department. A copy of action plan shall be submitted to the Ministry of 
Environment, Forest and Climate Change and its Regional Office. 

(xxv) Hon'ble Supreme Court in an Writ Petition(s) Civil No. 114/2014, Common Cause vs Union 
oflndia & Ors vide its judgement dated 8th January, 2020 has directed the Union of India to 
impose a condjtion in the mining lease and a similar condition in the environmental 
clearance and the mining plan to the effect that the mining lease holders shall, after ceasing 
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mining operations, undertake re-grassing the mining area and any other area which may 

have been disturbed due to their mining activities and restore the land to a condition which 

is fit for growth of fodder. flora, fauna etc. Compliance of this condition after the mining 
activity is over at the cost of the mining lease holders/Project Proponent". The 

implementation report of the above said condition shall be sent to the Regional Office of the 

MoEFCC. 

(xxvi) The Project Proponent shall undertake the plantation in peripheral zone as given in the 

E[A/E MP report with at least 90% survival rate and complete the entire plantation within 3 

years from the date of start of mining operations. 

(xxvii) PP shall submit water bodies Conservation Plan and also PP shall take care of downstream 

town/villages for water supply. Study the impact of embankment along river and propose 
mitigation measures bearing in mind that no villages shall be flooded due to embankment. 

(xxviii)Projcct Proponent shall leave 50 m-60 m barrier blasting permission from DGMS for 

conducting mining operation from the diverted stream and do plantation along both sides of 

stream. 

(xxix) PP shall be monitoring inlet and outlet of diverted stream with respect to quality and 

quantity (Digital flow meter to check the volumetric flow rate) quarterly and submits its 
report to SPCB and Ministry's Regional Office. 

(xxx) PP sha ll maintain the di verted stream and accordingly maintenance schedule should be 

submitted to State Pollution Control Board. 

(xxxi) PP shall plant 200 ha of Sal trees(only) and create a nursery of 5 ha to distribute the 
species freely in the region for redevelopment of Sal forest in the region. 

(xxxii) Prior green belt of at least l 0-20 m width shall be developed in more than 40% of the total 

project area, mainly along the plant/mine periphery, in downward wind direction, and along 
road sides etc. Selection of plant species shall be as per the the CPCB guidelines in 

consultation with the State Forest Department. 

(xxxiii)ln addition, the project proponent shall develop greenbelt outside the plant premises such 

as avenue plantalion. plantation in vacant areas. social forestry etc. 

(xxxiv)Monitoring of compliance of EC conditions may be submitted with third party audit every 
year. 

(xxxY) Seasonal River water quality moni toring to be conducted except non-monsoon season for 

the drinking water parameter including BOD, COD, TSS and dala so generated to be 

provided to SPCB through web portal and respective RO, MoEF&CC in the six monthly 
compliance. 

(xxxvi) Peripheral Green belt development inside R&R colony and Project Township shall be 
developed. Only 60t dumper for coal transportation to reduce number or trucks and 

1 OOt/ l 50t dumper for OB handling shall be used till the development of railway siding (5 
years). 

(xxxvii) Ultra-Sonic Flow Meter shall be installed for measuring of quantity of effluent in ETP 

and STP. Continuous online monitoring system (24 x7) shall be installed for measuring 
effluent quality and same shall be connected to SPCB website 
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4.1 The grant of environmental clearance is further subject to compliance of the Standard EC 

conditions as under: 

(a) Statutory compliance 

(i) The project proponent shall obtain forest clearance under the prov1s1ons of Forest 

(Conservation) Act, 1986. in case of the diversion of forest land for non-forest purpose involved in 
the project. 

(ii) The project proponent shall obtain clearance from the National Board for Wildlife, if 
applicable. 

(iii) The project proponent shall prepare a Site-Specific Conservation Plan / Wildlife 

Management Plan and approved by the Chief Wildlife Warden. The recommendations of the 
approved Site-Specific Conservation Plan/Wildlife Management Plan shall be implemented in 

consultation with the State Forest Department. The implementation repo1t shall be furnished along 

with the six-monthly compliance report (in case of the presence of schedule-I species in the study 
area). 

(iv) The project proponent shall obtain Consent to Establish/Operate under the provisions of 
Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of 

Pollution) Act, 1974 from the concerned State pollution Control Board/ Committee. 

(v) The project proponent shall obtain the necessary permission from the Central Ground 
Water Authority. 

(vi) Solid/hazardous waste generated in the mines needs to addressed in accordance to the Solid 
Waste Management Rules, 2016/Hazardous & Other Waste Management Rules, 2016. 

(b) Air quality monitoring and presenration 

(i) Continuous ambient air quality monitoring stations as prescribed in the statue be 
established in the core zone as well as in the buffer zone for monitoring of pollutants, namely 

PM10, PM2.s, SO2 and NOx. Location of the stations shall be decided based on the meteorological 
data, topographical features and environmentally and ecologically sensitive targets in consultation 

with the State Pollution Control B~ard. Online ambient air quality monitoring stations may also be 

installed in addition to the regular monitoring stations as per the requirement and/or in consultation 

with the SPCB. Monitoring of heavy metals such as Hg, As, Ni. Cd, Cr, etc to be carried out at 

least once in six months. 

(ii) The Ambient Air Quality monitoring in the core zone shall be carried out to ensure the 
Coal Industry Standards notified vide GSR 742 (E) dated 25th September, 2000 and as amended 
from time to time by the Central Pollution Control Board. Data on ambient air quality and heavy 

metals such as Hg, As, Ni, Cd, Cr and other monitoring data shall be regularly reported to the 

Ministry/Regional Office and to the CPCB/SPCB. 

(iii) Transportation of coal, to the extent permitted by road, shall be carried out by covered 

trucks/conveyors. Effective control measures such as regular water/mist sprinkling/rain gun etc 
shall be carried out in critical areas prone to air pollution (with higher values of PM10/PM2.s) such 

as haul road, loading/unloading and transfer points. Fugitive dust emissions from all sources shall 
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be controlled regularly. It shaJ I be ensured that the Ambient Air Quality parameters conform to the 

norms prescribed by the Central/State Pollution Control Board. 

(iv) The transportation of coal shall be carried out as per the provisions aod route envisaged in 

the approved Mining Plan or environment monitoring plan. Transportation of the coal through the 
existing road passing through any village shall be avoided. 1n case, it is proposed to construct a 

'bypass' road, it should be so constructed so that the impact of sound, dust and accidents could be 

appropriately mitigated. 

(v) Vehicular emissions shall be kept under control and regularly monitored. All the vehicles 

engaged in mining and allied activities shall operate only after obtaining 'PUC' certificate from 

the authorized pollution testing centres. 

(vi) Coal stock pile/crusher/feeder and breaker material transfer points shall invariably be 

provided with dust suppression system. Belt-conveyors shall be fully covered to avoid air borne 

dust. Side cladding aJl along the conveyor gantry should be made to avoid air borne dust. Drills 

shall be wet operated or fitted with dust extractors. 

(vii) Coal handling plant shall be operated with effective control measures w.r.t. various 
environmental parameters. Environmental friendly sustainable technology should be implemented 

for mitigating such parameters. 

(c) Water quality monitoring and preservation 

(i) The effluent discharge (mine waste water, workshop effluent) shall be monitored in terms 
of the parameters notified under the Water Act, 1974 Coal Industry Standards vide GSR 742 (E) 
dated 25th September, 2000 and as amended from time to time by the CentraJ Pollution Control 
Board. 

(ii) The monitoring data shall be uploaded on the company's website and displayed at the 
project site at a suitable location. The circularNo.J-20012/1/2006-lA.11 (M) dated 27th May, 2009 

issued by Ministry of Environment, Forest and Climate Change shall also be referred in this regard 
for its compliance. 

(iii) Regular monitoring of ground water level and quality shall be carried out in and around the 

mine lease area by establishing a network of existing wells and constructing new piezometers 

during the mining operations. The monitoring of ground water levels shall be carried out four 
times a year i.e. pre-monsoon, monsoon, post-monsoon and winter. The ground water quality shall 

be monitored once a year, and the data thus collected shall be sent regularly to MOEFCC/RO. 

(iv) Monitoring of water quality upstream and downstream of water bodies shall be carried out 
once in six months and record of monitoring data shall be maintained and submitted to the 

Ministry of Environment, Forest and Climate Change/Regional Office. 

(v) Ground water, excluding mine water, shall not be used for mining operations. Rainwater 

harvesting shall be implemented for conservation and augmentation of ground water resources. 

(vi) Catch and/or garland drains and siltation ponds in adequate numbers and appropriate size 
shaJI be constructed around the mine working, coal heaps & OB dumps to prevent nm off of water 

and tlow of sediments directly into the river and water bodies. Further. dump material shall be 
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properly consolidated/ compacted and accumulation of water over dumps shall be avoided by 

providing adequate channels for flow of silt into the drains. The drains/ ponds so constructed shall 

be regularly de-si lted particularly before onset of monsoon and maintained properly. Sump 
capacity should provide adequate retention period to allow proper settling of silt material. The 

water so collected in the sump shall be util ised for dust suppression and green belt development 

and other industrial use. Dimension of the retaining wall constructed, if any, at the toe of the OB 

dumps within the mine to check run-off and siltation should be based on the rainfall data. The 

plantation of native species to be made between toe of the dump and adjacent 
field/habitation/water bodies. 

(vii) Adequate groundwater recharge measures shall be taken up for augmentation of ground 
water. The project authorities shall meet water requirement of nearby village(s) after due treatment 

conforming to the specific requirement (standards). 

(viii) Industrial waste water generated from CHP, workshop and other waste water, shall be 

properly collected and treated so as to conform to the standards prescribed under the standards 
prescribed under Water Act 1974 and Environment (Protection) Act. 1986 and the Rules made 

there under, and as amended from time to time. Adequate ETP /STP needs to be provided. 

(ix) The water pumped out from the mine, after siltation, shall be utilized for industrial purpose 

viz. watering the mine area, roads, green belt development etc. The drains shall be regularly 
desilted particularly after monsoon and maintained properly. 

(x) The surface drainage plan including surface water conservation plan for the area of 

influence affected by the said mming operations, considering the presence of 
river/rivulet/pond/lake etc. shall be prepared and implemented by the project proponent. The 

surface drainage plan and/or any diversion of natural water courses shall be as per the approved 

Mining Plan/EIA/EMP report and with due approval of the concerned State/Gal Authority. The 
construction of embankment to prevent any danger against inrush of surface water into the mine 

should be as per the approved Mining Plan and as per the permission of DGMS or any other 

authority as prescribed by the law. 

(xi) The project proponent shall take all precautionary measures to ensure riverine/riparian 

ecosystem in and around the coal mine up to a distance of 5 km. A rivarine/riparian ecosystem 
conservation and management plan should be prepared and implemented in consultation with the 

irrigation / water resource department in the state government. 

(d) Noise and Vibration monitoring and prevention 

(i) Adequate measures shall be taken for control of noise levels as per oise Pollution Rules, 
2016 in the work environment. Workers engaged in blasting and drilling operations, operation of 

HEMM. etc shall be provided with personal protective equipments (PPE) like ear plugs/muffs in 

conformity with the prescribed norms and guidelines in this regard. Adequate awareness 
programme for users to be conducted. Progress in usage of such accessories lo be monitored. 

(ii) Controlled blasting techniques shall be practiced in order to mitigate ground vibrations. fly 

rocks, noise and air blast etc., as per the guidelines prescribed by the DGMS. 
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(iii) The noise level survey shall be carried out as per the prescribed guidelines to assess noise 
exposure of the workmen at vulnerable points in the mine premises, and report in this regard shall 
be submitted to the Ministry/RO on six-monthly basis. 

(c) Mining Plan 

(i) Mining shall be carried out under strict adherence to provisions of the Mines Act 1952 and 
subordinate legislations made there-under as applicable. 

(i i) Mining shall be carried out as per the approved mining plan (i ncluding Mine Closure Plan) 
abiding by mining laws related to coal mining and the relevant circulars issued by Directorate 
General Mines Safety (OGMS). 

(iii) No mining shall be carried out in forest land without obtaining Forestry Clearance as per 
Forest (Conservation) Act 1980. 

(iv) Efforts should be made to reduce energy and fuel consumption by conservation, efficiency 
improvements and use of renewable energy. 

(f) Land reclamation 

(i) Digital Survey of entire lease hold area/core zone using Satellite Remote Sensing survey 
shall be carried out at least once in three years for monitoring land use pattern and report in 
I :50,000 scale or as notified by Ministry of Environment. Forest and Climate Change(MOEFCC) 
from time to time shall be submitted to MOEFCC/Regional Office (RO). 

(ii) The final mine void depth should preferably be as per the approved Mine Closure Plan, and 
in case it exceeds 40 m, adequate engineering interventions shall be provided for sustenance of 
aquatic life therein. The remaining area shall be backfi lled and covered with thick and alive top 
soil. Post-mining land be rendered usable for agricultural/forestry purposes and shall be diverted. 
Further action will be treated as specified in the guidelines for Preparation of Mine Closure Plan 
issued by the Ministry of Coal dated 27th August, 2009 and subsequent amendments. 

(iii) The entire excavated area, backfilling, external OB dumping (including top soil) and 
afforestation plan shal l be in conformity with the "during mining"/"post mining" land-use pattern, 
which is an integral part of the approved Mining Plan and the ElNEMP submitted to this Ministry. 
Progressive compl iance status vis-a-vis the post mining land use pattern shall be submitted to the 
MOEFCC/RO. 

(iv) Fly ash shall be used for external dump of overburden, backfilling or stowing of mine as 
per provisions contained in clause (i) and (ii) of subparagraph (8) of fly ash notification issued 
vide SO 2804 (E) dated 3rd November, 2009 as amended from time to time. Efforts shall be made 
to utilize gypsum generated from Flue Gas Desulfurintion (FGD), if any. along with fly ash for 
external dump of overburden, backfilling of mines. Compliance report shall be submitted to 
Regional Office ofMoEF&CC, CPCB and SPCB. 

(v) Further. it may be ensured that as per the time schedule specified in mine closure plan it 
should remain live till the point of utilization. The topsoil shall temporarily be stored at earmarked 
site(s) only and shall not be kept unutilized. The top soil shall be used for land reclamation and 
plantation purposes. Active 08 dumps shaU be stabilised with native grass species to prevent 
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erosion and surface run off. The other overburden dumps shall be vegetated with native flora 
species. The excavated area shall be backfilled and afforested in line with the approved Mine 
Closure Plan. Monitoring and management of rehabilitated aieas shall continue until. the vegetation 
becomes self-sustaining. Compliance status shall be submitted to the Ministry of Environment, 
Forest and Climate Change/ Regional Office. 

(vi) The project proponent shall make necessary alternative arrangements, if grazing land is 
involved in core zone, in consultation with the State government to provide alternate areas for 
livestock grazing, if any. In this context, the project proponent shall implement the directions of 
Hon'ble Supreme Court with regard to acquiring grazing land. 

(g) Green Belt 

(i) The project proponent shall take aJI precautionary measures during mining operation for 
conservation and protection of endangered/endemic flora/fauna, if any, spotted/reported in the 
study area. The Action plan in this regard, if any, shall be prepared and implemented in 
consultation with the State Forest and Wildlife Department. 

(ii) Greenbelt consisting of 3-tier plantation of width not less than 7.5 m shall be developed all 
along the mine lease area as soon as possible. The green belt comprising a mix of native species 
(endemic species should be given priority) shall be developed all along the major approach/ coal 
transportation roads. 

(b) Public bearing and Human health issues 

(i) Adequate illumination shall be ensured in all mine locations (as per DGMS standards) and 
monitored weekly. The report on the same shall be submitted to this ministry & it's RO on six­
monthly basis. 

(ii) The project proponent shall undertake occupational health survey for initial and periodical 
medical examination of the personnel engaged in the project and maintain records accordingly as 
per the provisions of the Mines Rules, 1955 and DGMS circulars. Besides regular periodic health 
check-up, 20% of the personnel identified from workforce engaged in active mining operations 
shall be subjected to health check-up for occupational diseases and hearing impairment, if any, as 
amended time to time. 

(iii) Personnel (including outsourced employees) working in core zone shall wear protective 
respiratory devices and shall also be provided with adequate training and information on safety 
and health aspects. 

(iv) Implementation of the action plan on the issues raised during the public hearing shall. be 
ensured. The project proponent shall undertake all the tasks/measures as per the action plan 
submitted with budgetary provisions during the public hearing. Land oustees shall be compensated 
as per the norms laid down in the R&R policy of the company/State Government/Central 
Government, as applicable. 

(v) The project proponent shall follow the mitigation measures provided in this Ministry's OM 
No.Z-11013/5712014-IA.ll (M) dated 29th October, 2014, titled 'Impact of mining activities on 
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habitations-issues related to the mining projects wherein habitations and villages are the part of 
mine lease areas or habitations and villages are surrounded by the mine lease area'. 

(i) Corporate Environment Responsibility 

(i) The company shall have a well laid down environmental policy duly approve by the Board 
of Directors. The environmental policy should prescribe for standard operating procedures to have 
proper checks and balances and to bring into focus any infringements/deviation/violation of the 
environmental/forest/wildlife norms/conditions. The company shall have defined system of 
reporting infringements/deviation/violation of the environmental/ forest/wi ldl ife norms/conditions 
and/or shareholders/stake holders. 

(ii) A separate Environ.mental Cell both at the project and company head quarter level, with 
quali fied personnel shall be set up under the control of senior Executive, who will directly to the 
head of the organization. 

(iii) Action plan for implementing EMP and environmental conditions along with responsibility 
matrix of the company shall be prepared and shall be duly approved by competent authority. The 
year wise funds earmarked for environmental protection measures shall be kept in separate account 
and not to be diverted for any other purpose. Year wise progress of implementation of action plan 
shall be reported to the Ministry/Regional Office along with the Six Monthly Compliance Report. 

(iv) Self environmental audit shall be conducted annually. Every three years third party 
environmental audit shall be carried out. 

(j) Miscellaneous 

(i) The project proponent shall make public the environ.mental clearance granted for their 
project along with the environmental conditions and safeguards at their cost by prominently 
advertising it at least in two local newspapers of the District or State, of which one shall be in the 
vernacular language within seven days and in addition this shall also be displayed in the project 
proponent's website permanently. 

(ii) The copies of the environmental clearance shall be submitted by the project proponents to 
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of 
the Government who in turn has to display the same for 30 days from the date of receipt. 

(iii) The project proponent shall upload the status of compliance of the stipulated environment 
clearance conditions, including results of monitored data on their website and update the same on 
half-yearly basis. 

(iv) The project proponent shall monitor the criteria pollutants level namely; PM10, S02, NOx 
(ambient levels) or critical sectoral parameters, indicated for the projects and display the same at a 
convenient location for disclosure to the public and put on the website of the company. 

(v) The project proponent shall submit six-monthly reports on the status of the compliance of 
the stipulated environmental conditions on the website of the ministry of Environment, Forest and 
Climate Change at environment clearance portal. 
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(vi) The project proponent shall follow the mitigation measures provided in this Ministry's OM 

No.Z-1 L013/5712014-IA.II (M) dated 29th October, 2014, titled 'Impact of mining activities on 

habitations-issues related to the mining projects wherein habitations and villages are the part of 
mine lease areas or habitations and villages are surrounded by the mine lease area'. 

(vii) The project proponent shall submit the environmental statement for each financial year in 

Form-V to the concerned State Pollutfon Control Board as prescribed under the Environment 

(Protection) Rules, 1986, as amended subsequently and put on the website of the company. 

(viii) The project authorities shall inform to the Regional Office of the MOEFCC regarding 
commencement of mining operations. 

(ix) The project authorities must strictly adhere to the stipulations made by the State Pollution 
Control Board and the State Government. 

(x) The project proponent shall abide by all the commitments and recommendations made in 
the EIA/EMP report, commitment made during Public Hearing and also that during their 
presentation to the Expert Appraisal Committee. 

(xi) No further expansion or modifications in the plant shall be carried out "Without prior 
approval of the Ministry of Environment, Forests and Climate Change. 

(xii) Concealing factual data or submission of false/fabricated data may result in revocation of 

this environmental clearance and attract action under the provisions of Environment (Protection) 
Act, 1986. 

(xiii) The Ministry may revoke or suspend the clearance, if implementation of any of the above 
conditions is not satisfactory. 

(xiv) The Ministry reserves the right to stipulate additional conditions if found necessary. The 
Company in a time bound manner shall implement these conditions. 

(xv) The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. 

The project authorities should extend full cooperation to the officer (s) of the Regional Office by 
furnishing the requisite data I information/monitoring reports. 

(xvi) The above conditions shall be enforced, inter-alia under the provisions of the Water 

(Prevention & Control of Pollution) Act, I 974, the Air (Prevention & Control of Pollution) Act, 
1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and 

Trans-boundary Movement) Rules, 2016 and tbe Public Liability Insurance Act, 1991 along with 
their amendments and Rules and any other orders passed by tbe Hon'ble Supreme Court of India/ 

High Courts and any other Court of Law relating to the subject matter. 

5. The proponent shall abide by all the commitments and recommendations made in the 
EIA/EMP report and also that during presentation to the EAC. All the commitments made on the 

issues raised during public hearing shall also be implemented in letter and spirit. 

6. The proponent shall obtain all necessary clearances/approvals that may be required before 
the start of the project. The Ministry or any other competent authority may stipulate any further 

condition for environmental protection. The Ministry or any other competent authority may 
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stipulate any further condition for environmental protection. 

7. Any appeal against this environmental clearance shall lie with the National Green 
Tribunal, if preferred, within a period of 30 days as prescribed imder Section 16 of tbe National 
Green Tribunal Act, 2010. 

8. The coaJ company/project proponent shaJl be liable to pay the compensation against the 
illegal mining, if any, and as raised by the respective State Governments at any point of time, in 
terms of the orders dated 2nd August, 2017 ofHon'ble Supreme Court in WP (Civil) No.114/2014 
in the matter of 'Common Cause Vs Union of India & others. 

9. The concerned State Government shall ensure no mining operations to commence till the 
entire compensation for illegaJ mining, if any, is paid by the project proponent through their 

respective Department of Mining & Geology, in strict compliance of the judgment of Hon'ble 
Supreme Court. 

10. This environmental clearance shall not be operational till such time the project proponent 

complies "vith the above said judgment of Hon'ble Supreme Court, as applicable, and other 
statutory requirements. 

Copy to: 

1. The Secretary, Ministry of Coal, Shastri Bhawan, New Delhi 

~ · 
(Lalit Bokolia) 

Director 

2. The APCCF, MOEF&CC, Regional Office (EZ), E-5 Arera Colony, Bhopal - 462 016 

3. The Secretary, Department of Environment & Forests, Government of Madhya Pradesh. 
Secretariat, Bhopal 

4. The Chairman, Central Pollution Control Board, CBD-cum-Of.fice Complex, East Arjun 
Nagar, Delhi -32 

5. The Chairman, Central Ground Water Authority, Ministry of Water Resources, Curzon Road 
Barracks, A-2, W-3 Kastlrrba Gandhi Marg, New Delhi 

6. The Chainnan. Madhya Pradesh State Pollution Control Board, Paryavaran Parisar, E-5, Arera 
Colony, Bhopal - 462 0 I 6 

7. The District Collector, Singrauli, Government of Madhya Pradesh 

8. Monitoring File/Guard File/Record File 9. PARIVESH Portal 

~, 

(Lalit Bokolia) 
Director 

Page 15 of 15 

1097



M.P. Pollution Control Board 
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16  MP 
Tele : 0755-2466191, Fax-0755-2463742 

Consent Order

Page: 1 / 7This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number.

CTE-Fresh CONSENT NO: *** PCB ID: 134529RED-LARGE

                
 

NO: /MPPCB/SIN 

To, 
 

 Suliyari Opencast Coal Mines Project  
Through Executive Director, Andhra Pradesh Mineral Development Corporation Ltd. 
 

99 K- Devangan Bhawan, Pachkhora, Waidhan  
Dist : Singrauli (MP) 

Subject:  Grant of Consent to Establish  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under 
section 21 of the Air (Prevention & Control of Pollution) Act,1981 
 

Ref: 1.Your Consent to Establish Application Receipt No. 1082041 Dt. 15/05/2021 and last communication received on Dt. 
23-05-2021
2. Environmental clearance granted by MoEF&CC vide letter no. J11015/35/2018-I.A.II(M) dated 12.04.2021.

 Without prejudice to the powers of this Board  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under 
section 21 of the Air (Prevention & Control of Pollution) Act,1981 and without reducing your responsibilities under the said 
Acts in any way, this is to inform you that this Board grants Consent to Establish valid up to 30-04-2026 for setting up of an 
industrial plant/activities at 1298 hectare of land   at villages Dongri, Jhalri, Aamdad, Majholipath, Belwar, Seerswah,  
Bajaudi & Dhirauli between latitude 23055’30.23”N & 23058’17.12”N  and  longitude  82018’40.09” E & 82020’51.08” E at 
Tehsil Sarai, Distt. Singrauli (MP) 

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 

a. Location:  1298 hectare of land   at villages Dongri, Jhalri, Aamdad, Majholipath, Belwar, Seerswah,  Bajaudi &
Dhirauli between latitude 23055’30.23”N & 23058’17.12”N  and  longitude  82018’40.09” E & 82020’51.08” E 
at Tehsil Sarai, Distt. Singrauli (MP) 
 

1298 Hectares b. Mining Lease Area:

c. Product & Production Capacity:

The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned above.  For 
this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before the expected 
date of commissioning of your industry.  The applicant shall not operate the unit without obtaining consent for operation from the 
Board and shall not bring in to use any out let for the discharge of effluent and gaseous emission. 

Product Qty / year 
MINING OF COAL 5.0 M.M.T. ( Five million metric tones) 

Enclosures:- 
* Conditions under Water Act
* Conditions under Air Act
* General conditions
 

Consent No:CTE-53555Outward No:112707,23/05/2021

ACHYUT ANAND MISHRA
Member Secretary(Organic Authentication on AADHAR from UIDAI Server)

TPAV # 72QM3L7EMI

Digitally Signed by : A. A
Mishra, Member Secretary
Date: 23/05/2021 06:23:24 PM

Signature Not Verified

ANNEXURE R-6 1098



       
      
   

M.P. Pollution Control Board 
E-5, Arera Colony 
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

       

                         

    

1. The daily quantity of mine water generation shall be around 5063 m3 which shall be treated in well designed system of 
treatment. The trade effluent at out fall of the mine water after treatment  shall be Nil. The daily quantity of sewage from the 
township and mine after treatment shall not exceed 120 KL/day. 
 

     

                         

 

2. Trade Effluent Treatment:- 
 The applicant shall provide comprehensive effluent treatment system for the treatment of mine water discharge as well as 
the vehicle washing / workshop area as per the EC condition and maintain the same properly to achieve following standards- 
 

       

                         

       

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD 3 Days 270C Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 
 

 

TDS Not exceed           2100 mg/l. 
Chlorides   Not exceed           1000 mg/l. 

  

  

  
 

    

                  

                         

            

For other parameters general standards of discharge as  notified under EP Act 1986 shall be applicable. 
 

        

                         

  

3. Sewage Treatment :-  The applicant shall provide comprehensive sewage treatment system as per the EC condition at its 
residential colony and maintain the same properly to achieve following standards- 
 

      

                         

           

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD 3 Days 270C Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 

Fecal Coliform 
(MPN/100ml) 

Not exceed           1000 

 

         

                         

        

 
  

 

                         

         

Sr   Water Code (Qty in klpd - Kilo Ltr per Day) WC : 220 WWG : 5243 Water Source      Remark 
1 Domestic Purpose (in mine & township) 150 120 Borewell/ Treated mine 

water 
Waste Water from all 
sources after treatment in 
the respective treatment 
plants to be reused for dust 
suppression, 
plantation/gardening 
purpose. 

2 Others (Mine water discharge ) ------- 5063 Mine Water 
3. Vehicle washing / Workshop 70 60 Treated mine water 

 

 

 

                         

     

4. The effluent as well as sewage shall be treated up to prescribed Standards and reused in the process, for dust 
suppression, cooling and for green belt devolvement/gardening within premises. Hence zero discharge condition 
shall be practiced. In no case treated effluent shall be discharged outside of industry/mine premises. The technical 
details and drawings of the proposed treatment systems shall be submitted to the Board within 3 months time. 

 

 

  

 

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately 
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and 
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated 
wastewater flow and report the same online through monthly patrak/statements. 

 

 

  

 

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 
consent. Facility expansions, production increases or process modifications which result new or increased discharges of 
pollutants must be reported by submission of a fresh consent application for prior permission of the Board 

 

 

  

 

7. The Consent does not authorize or approve the Construction of any physical structures or facilities or the 
undertaking of any work in any water course or within its high flood level (HFL) area 

 

 

  

 

8. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as 
above conditions. 

 

 

  

 

9. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 
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The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 
into natural water course.  

 

  

 

10. Nothing in this Consent shall be deemed to preclude the mine of any legal action nor relieve the applicant from any 
responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. Nor does this consent 
absolves the mine from obtaining  applicable permissions / sanctions/ consent/ NOC etc from any other department / 
authority. 

11. Provision for Electric Power Failure- 
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 
conditions of the Consent. 

 

 

  

 

12. Prohibition of By pass system of treatment facilities- 
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 
and conditions of this Consent in prohibited except : 
i. where unavoidable to prevent loss of life or severe property damage, or  
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  
13. The mine shall not use the water of the Hurdul stream nor the stream flow be diverted / disturbed without the 
approval of the competent authority. 
14. Mine management shall strictly comply with the conditions stipulated in environmental clearance letter no. 
J11015/35/2018-I.A.II(M) dated 12.04.2021. 
15.  The mine management shall maintain zero discharge conditions. The Mine shall optimize the water abstraction 
from the surface  and ground water sources, if any, by utilizing the mine discharge for spraying on haul roads, mine 
area and loading - unloading area, for domestic & sanitary purposes by providing separate supply lines, dust 
suppression and for plantation in order to ensure zero discharge. The treated domestic effluent shall also be utilized 
accordingly and zero discharge conditions shall be maintained. 
16. The mine shall not withdraw ground water for its mining and domestic activities as far as possible and treated 
mine water shall be used for the industrial and domestic activities. In case ground water is abstracted, the 
permission granted by CGWA shall be followed and recharge structures for the makeup of ground water shall be 
constricted. 
18. The mine water should be treated in siltation ponds. The quality of siltation pond water shall be regularly 
monitored and mitigation measure taken. 
19. Garland drains and siltation ponds in adequate numbers and appropriate size shall be constructed around the 
mine working, coal heaps & OB dumps prevent runoff of water and flow of sediments directly into the Hurdul Nala 
or Gopad river and other water bodies 
19. Rain water harvesting shall be undertaken to recharge ground water source and status of implementation shall 
be submitted to the Board. Hydro-geological study of the area shall be reviewed annually. In case any adverse effect 
on ground water quality and quantity is observed, mining shall be stopped and resumed only after applying 
mitigating steps to restore the same. 
 

 

 

  

 

20. Industry/Institute/mine management shall submit the information online through XGN in reference to 
compliance of consent conditions. and shall submit the land details of mine lease area within one month of issue of 
this consent before the Board. 
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

    

           

  

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the 
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained 
continuously so as to achieve the level of pollutants to the following standards:- 

Name of section Control equipment to be installed 
SPM/RSPM (Annual Average) 

(μg/Nm3) 
Loading-unloading, Haul road, 
Transportation, CHP etc 

Dust Collector, Dust Suppressor, Green Belt 
Water Sprinkler, Wind Breaking Wall 430 / 215 (24 hr. average-600/300) 

DG Sets (   
  

  

           

   

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 
16/11/09. Some of the parameters are as follows:                                                                                                         
     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                                      
     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  
     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  
     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                
     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  

 

 

  

 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 
premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

 

 

  

 

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/ 
Stepped ladder with hand rail up to monitoring platform as per specifications given in part-III emission regulation of CPCB. 
In no case monkey ladder shall be allowed as stack monitoring facility. 

 

 

  

 

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 
emission/section/activities. 

 

 

  

 

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or 
made airtight to avoid the public nuisance. 

 

 

  

 

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or 
process within premises 

 

 

  

 

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 
etc. 

 

 

  

 

9. Mine management shall install CAAQMS stations at suitable locations to monitor ambient air quality in the leased 
area and its vicinity and shall provide its suitable unhindered connectivity with Environment Surveillance Centre of 
the MPPCB and transmit the data. 
 
10. Coal handling plant (CHP) and coal loading and unloading in railway wagons / trucks should be provided with 
adequate number of high efficiency dust extraction / suppression system. Loading and unloading areas including all 
the transfer points should also have efficient dust control arrangements.  
 
11. Crushers at CHP shall be installed with high efficiency dust extraction / suppression arrangements of adequate 
capacity, water sprinkling system shall be provided to check fugitive emission from crushing operations, conveyor 
system, haulage road, transfer points etc.  
 
12. Mine management shall provide continues water sprinkler systems / rain gun at suitable locations on the road 
side and also provide proper pollution control arrangements to control the fugitive emissions generated during the 
mine developmet as well as due to transportation of Coal from CHP. Major approach roads and haul roads shall be 
metal topped. Drills shall be wet operated to reduce the fugitive emission. 
 
13. Sufficient number of water tanker for water sprinkling shall be provided for the control of fugutive emission 
from haulage and transportation.  
14. Industry shall take effective steps for extensive tree plantation of the local tree species within or around the mine 
premises, on OB dumps etc in consultation with experts in the field for general improvement of environmental conditions  
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15.  Mine management shall install industrial grade HD IP (Internet Protocol) Pan-Tilt-Zoom (PTZ) Camera with 
minimum 5X zoom and night vision facility for remote surveillance and constant vigil of emission source and effluent 
discharge points. Mine management shall establish suitable connectivity of IP-Camera with Environment 
Surveillance Centre at the HQ of M.P. Pollution Control Board for monitoring and data transmission purpose.  
 
16.  Vehicular emissions should be kept under control and regularly monitored for compliance of emission norms. 
Vehicles used for mining / transporting the mineral should be covered with tarpaulins and optimally loaded.  
 
17.  The Mine shall take proper action to control the noise pollution. The ambient noise level shall not exceed the 
limit 75dB [A] during the daytime and 70dB [A] during the night time.  
 
18.  Extensive tree plantation shall be done on both side of Mineral transportation roads and around mining lease 
area. The tree plantation shall be carried out in phase manner preferably with local species. Good house keeping 
practice shall be adopted by the Mine. More plantations with species like Neem, Pipal, Mango, Jamun, Kathal etc 
shall be planted. 
 
19. Mine management shall procure the road sweeping machines exclusively for this mine. Regular wetting and 
sweeping of road should be practiced during mine development phase by regular sweeping machine in the area.  
 
20. Mine management shall implement the utilization of fly ash for back filling / mixing with the OB of mined out 
area/voids as provided in the Fly Ash Notification, 1999. 
 
21. Wind breaking wall around the coal stock yard / CHP shall be constructed up to 15 feet height for the dust 
spread control. 
 
22. Dedicated pressurized mist spray fogger machine mounted on truck vehicle equipped with the GPS shall be 
procured for the mine for the control of dust during mine development phase. 
  
 
23. The mine management shall ensure that the railway line development up to the mine area for the loading and 
transportation of the coal shall be completed within 5 years beyond which the transportation of coal by road from 
the mine to any external public railway siding may not be permitted. 
 
24. The mine management shall also develop the  external public railway siding to be used by it  in an 
environmentally sound manner as per the guidelines of the CPCB "Inventorization of Railway Sidings and 
Guidelines for their Environment Management-March 2015”,  in absence of which the use of the external railway 
siding may not be permitted. 
25. Mine management shall strictly comply with the conditions stipulated in environmental clearance letter no. 
J11015/35/2018-I.A.II(M) dated 12.04.2021. 
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GENERAL CONDITIONS:  
 

  

     

 

MANAGEMENT & DISPOSAL OF FLY ASH 
1. THE MINE MANAGEMENT SHALL ENSURE ALL THE COMPLIANCES REGARDING 
DISPOSAL AND UTILIZATION OF FLY ASH AS STIPULATED IN MoEF&CC 
NOTIFICATIONS NO. S.O. 763(E) DATED 14/9/99 AND ITS AMENDMENTS VIDE 
NOTIFICATION NO. S.O. 979(E) DATED 27/8/03, S.O. 2804(E) DATED 03/03/09 AND S.O. 
254(E) DATED 25/1/16. SOME OF THE RELEVANT STIPULATIONS ARE AS BELOW: 
 
A. No person or agency shall within radius of 50 kilometers (by road) from coal or lignite 
based thermal power plants, undertake or approve stowing of mines without using 25% of fly 
ash on weight to weight basis, of the total stowing materials used and this shall be done under 
the guidance of DGMS. 
 
B. No agency, person or organisation shall within a radius of three hundred kilometers of a coal 
or lignite based thermal power plant undertake or approve or allow reclamation and compaction 
of low lying areas with soil; only fly ash shall be used for compaction and reclamation and they 
shall also ensure that such reclamation and compaction is done in accordance with specifications 
and guidelines laid down. 
 
C. No person or agency shall within radius of 50 kilometers (by road) from coal or lignite based 
thermal power plants, undertake or approve without using 25% of fly ash on volume to volume 
basis of the total materials used for external dumps of over burden and same percentage in upper 
benches of back filling of opencast mines under the guidance of DGMS. 
 
2A . The mine management shall submit an action plan for the utilization of fly ash in the mines 
in compliance of the fly ash utilization within three month’s time and shall also provide mining 
plan containing the provisions for utilization of fly ash in the mine. 
 2B. The mine management shall adhere to the office memorandum (OM)of MoEF&CC dated 
28-08-19 and the conditions stipulated therein pertaining to the use of fly ash in the mines, as 
mentioned in the para 7 of the OM. Mine shall have to follow the same and the guidelines of the 
CPCB entitled “Guidelines for disposal/utilization of Fly ash for reclamation of Low Lying Areas 
and in stowing of abandoned mines /Quarries” for the disposal of fly ash in mines shall be 
followed. 
3. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 
upon the representation of credentials:    
         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 
Board.                                                                                                           
         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 
be kept under the terms and conditions of this Consent.     
         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 
Consent. 
         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     
         e. To sample at reasonable times any discharge or pollutants. 

 

 

  

 

4. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner / 
partner / directors / proprietor shall immediately apply for the consent with new requisite information. 

 

 

  

 

5. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 
regulations.  

 

 

  

 

6. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement 
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to 
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the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The 
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board 
every month 

 

  

 

7. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 
unit separately and have to comply separately as per there Act / Rules. 

 

 

  

 

8. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

9. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 
date of expiration of this consent/authorisation 

 

 

  

 

10. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 
March on or before 30th September every year to the Board. 

 

 

  

 

11.  Industry shall obtain membership of Emergency Response Center of the Board if needed. 
 

 

  

 

12.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 

 

 

  

 

13. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 
or in part during its term for cause including, but not limited to, the following :   
      (a) Violation of any terms and conditions of this Consent.   
      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   
      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  

 

 

  

 

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 
necessary action will be initiated against the industry. 

 

 

  

 
   

         

  

 
 

     

         

   

Consent to establish as required under the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 
Control of Pollution) Act,1981 is granted to your industry subject to fulfillment of all the conditions mentioned above. For 
 consent (for operation) applicant shall have to make an application to this Board through XGN at least Six months before 
the proposed date of start of operations. The applicant without valid consent (for operation) of the Board shall not bring in 
to use any outlet for the discharge of effluent and gaseous emission. 

  

  

         

     

For and on behalf of
M.P. Pollution Control Board

(Member Secretary)
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CCA RENEWAL CONSENT NO: *** PCB ID: 134529 RED-LARGE 
                
 

 

To, 
 

 The Occupier,  
M/s. Suliyari Opencast Coal Mines Project 
Through Executive Director, Andhra Pradesh Mineral Development Corporation Ltd. 
 99 K- Devangan Bhawan, Pachkhora, Waidhan Dist : Singrauli (MP) 

Subject: Grant of  Renewal of Consent   under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under 
section 21 of the Air (Prevention & Control of Pollution) Act,1981 and Authorization under Hazardous and other 
Waste (Management & Transboundary movement) Rules, 2016 
 

Ref: 1 Renewal of Consent   Application R. No. 1166914 Dt. 27/06/2022 and last communication received on 25.07.2022. 
2. Environmental clearance granted by MoEF&CC vide letter no. J11015/35/2018-I.A.II(M) dated 12.04.2021.
3. Mining Lease allocation vide letter no. F3-56/2028/12/1 dated 07-07-2021 of Mineral Resource Department, GoMP

& Mining Lease executed dated 20 /07/21
4.Consent to operate granted vide  CCA No. 53714 dt 30.07.2021 & No. 54869 dt 19.12.2021.
 

     With reference to your above application for Renewal of Consent   has been considered under the aforesaid Acts and existing 
rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 31/07/2023 & authorisation up to 31/07/2027, 
subject to the fulfillment of the terms & conditions, enclosed with this letter and- 

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 

a. Location: 1298 hectare of mining lease   at villages Dongri, Jhalri, Aamdad, Majholipath, Belwar, Seerswah,  Bajaudi 
& Dhirauli between latitude 230

55’30.23”N & 23
0
58’17.12”N  and  longitude  82

0
18’40.09” E & 82

0
20’51.08” 

E at Tehsil Sarai, Distt. Singrauli (MP) 
 

95 Hectares b. Permitted Area for Mining:

c. Product & Production Capacity:

 Note: 1. For any change in above industry shall obtain fresh consent from the Board. 
2. Attention shall be paid for the compliance of all the conditions specifically conditions no. 4, 17-21  under Water Act
and conditions no. 9-10, 17-25 under Air Act.
3.As committed vide letter dt 22.07.22 , uploaded in XGN  on 25.07.2022;  PP shall ensure following-

Installation of CAAQMS near pit office & its online connectivity with central server of MPPCB at ESC Bhopal to be 
completed by 15.08.2022 without delay. ; Construction of Haul road & Coal transportation road along with necessary wind 
breaking wall & deployment of Road sweeping machines shall be completed in 6 months time. Wind breaking wall all around 
coal stock yard shall be completed by 15 10.2022.; Connectivity of the PTZ camera with central server of MPPCB at ESC 
Bhopal to be established without delay. Fencing all around mine area to be done in time bound manner; Stone pithched/pucca 
garland drain around OB Dumping area shall be provided in time bound manner; CHP shall be constructed & commissioned at 
the earliest to ensure other related compliances; PP shall ensure that  hazardous waste storage area developed near ETP is in 
line with the CPCB guidelines. 

The Validity of the consent is up to 31/07/2023 and has to be renewed before expiry of consent validity. Board reserves the 
right to amend/cancel / revoke the above condition in part or whole as and when required.  
Enclosures:-  

     Conditions under Water Act ,Conditions under Air Act, General conditions 
CC to :- 

1. District Mining Officer, (Mining Section), Collector office,  Singrauli Dist. Singrauli (M.P.) for information.
2. M.P. State Mining Corporation, Arera Hills, Jail Road, Bhopal (M.P.) for necessary  action please.
3. Regional officer, Regional office, MPPCB, Singrauli (M.P.)

Product Qty / year 
MINING OF COAL 1.67 M.M.T. ( One decimal Six Seven Million Metric Tonnes) 

Consent No:AWH-56386Outward No:116093,27/07/2022

ACHYUT ANAND MISHRA
Member Secretary(Organic Authentication on AADHAR from UIDAI Server)

TPAV # 5OLEW7YSEK
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

       

                         

    

1. The trade effluent at out fall of the mine water after treatment  shall be Nil. The daily quantity of sewage from the  mine 
after treatment shall not exceed 5 KL/day during the consent period for which suitable septic tank and soak pit shall be 
installed at the earliest. 
 

     

                         

 

2. Trade Effluent Treatment:- 
 The applicant shall provide comprehensive effluent treatment system for the treatment of mine water discharge as well as 
the vehicle washing / workshop area within 3 months time and maintain the same properly to achieve following standards-  
 

       

                         

       

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD 3 Days 270C Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 
 

 

TDS Not exceed           2100 mg/l. 

Chlorides   Not exceed           1000 mg/l. 

  

  

  
 

    

                  

                         

            

For other parameters general standards of discharge as  notified under EP Act 1986 shall be applicable. 
 

        

                         

  

3. Sewage Treatment :-  The applicant shall provide comprehensive sewage treatment system as per the EC condition and 
maintain the same properly to achieve following standards- 
 

      

                         

           

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD 3 Days 270C Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 

Fecal Coliform 
(MPN/100ml) 

Not exceed           1000 

 

         

                         

        

 
  

 

                         

         

Sr   Water Code  
Qty in klpd - Kilo Ltr per Day) 

WC : 77 WWG : 165 Water Source      Remark 

1 Domestic Purpose (in mine) 7 5 Borewell/ Treated 
mine water 

Waste Water from all sources after treatment 
in the respective treatment plants to be 
reused for dust suppression, 
plantation/gardening purpose. 

2 Others (Mine water discharge ) ------- 100 Mine Water 
3. Vehicle washing / Workshop 70 60 Treated mine 

water 
 

 

 

                         

     

4. The effluent as well as sewage shall be treated up to prescribed Standards and reused in the process, for dust 
suppression, cooling and for green belt devolvement/gardening within premises. Hence zero discharge condition 
shall be practiced. In no case treated effluent shall be discharged outside of industry/mine premises. The proposed 
treatment systems for the treatment of workshop shall be completed within 3 months time. 

 

 

  

 

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately 
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and 
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated 
wastewater flow and report the same online through monthly patrak/statements. 

 

 

  

 

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 
consent. Facility expansions, production increases or process modifications which result new or increased discharges of 
pollutants must be reported by submission of a fresh consent application for prior permission of the Board 

 

 

  
 

7. The Consent does not authorize or approve the Construction of any physical structures or facilities or the 
undertaking of any work in any water course or within its high flood level (HFL) area 

 

 

  
 

8. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as 
above conditions. 

 

 

  

 

9. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 
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into natural water course.  
 

  
 

10. Nothing in this Consent shall be deemed to preclude the mine of any legal action nor relieve the applicant from any 
responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. Nor does this consent 
absolves the mine from obtaining  applicable permissions / sanctions/ consent/ NOC etc from any other department / 
authority. 

11. Provision for Electric Power Failure- 
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 
conditions of the Consent. 

 

 

  

 

12. Prohibition of By pass system of treatment facilities- 
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 
and conditions of this Consent in prohibited except : 
i. where unavoidable to prevent loss of life or severe property damage, or  
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  
13. The mine shall not use the water of the Hurdul stream nor the stream flow be diverted / disturbed without the 
approval of the competent authority. 
 
14. Mine management shall strictly comply with the conditions stipulated in environmental clearance letter no. 
J11015/35/2018-I.A.II(M) dated 12.04.2021. 
 
15.  The mine management shall maintain zero discharge conditions. The Mine shall optimize the water abstraction 
from the surface  and ground water sources, if any, by utilizing the mine discharge for spraying on haul roads, mine 
area and loading - unloading area, for domestic & sanitary purposes by providing separate supply lines, dust 
suppression and for plantation in order to ensure zero discharge. The treated domestic effluent shall also be utilized 
accordingly and zero discharge conditions shall be maintained. 
 
16. The mine shall not withdraw ground water for its mining and domestic activities as far as possible and treated 
mine water shall be used for the industrial and domestic activities. In case ground water is abstracted, the 
permission granted by CGWA shall be followed and recharge structures for the makeup of ground water shall be 
constricted. 
 
17. The mine water should be treated in pucca siltation ponds which should be completed within 3 months time. The 
quality of siltation pond water shall be regularly monitored and mitigation measure taken. 
 
18.  No OB dump shall be developed at the outskirts and boundary of the mining lease area for the stacking 
overburden from restricted mining area of 95 hectares. The OB dump as proposed, shall be internal in an area of 
129 hectares. Similarly the coal stack yard shall also be internal in an area of 8 hectares. The gradients of the OB 
slopes shall not exceed 280 . 
 
19.Stone pitched / pucca garland drains and siltation ponds in adequate numbers and appropriate size shall be 
constructed around the mine working, coal heaps & OB dumps to prevent runoff of water and flow of sediments 
directly into the Hurdul Nala or Gopad river and other water bodies. 
 
20. The mine shall also provide stone pitched / pucca garland drain all around the allotted mining lease area of 1298 
hectares, with suitable arrangements of the siltation ponds and appropriately designed ETP9(s) for the treatment 
and recycling of the mine water discharge as well as runoff during rains. 
 
21. The mining lease area shall be properly fenced with chain link wire mesh of 2 meters height to prevent ingress of 
stray animals and unauthorized person and to avert any accidents. 
  
22. Rain water harvesting shall be undertaken to recharge ground water source and status of implementation shall 
be submitted to the Board. Hydro-geological study of the area shall be reviewed annually. In case any adverse effect 
on ground water quality and quantity is observed, mining shall be stopped and resumed only after applying 
mitigating steps to restore the same. 

 

 

  

 

23. Industry/Institute/mine management shall submit the information online through XGN in reference to 
compliance of consent conditions. 
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

    

           

  

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the 
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained 
continuously so as to achieve the level of pollutants to the following standards:- 
 

Name of section Type of 
Emissions 

Stack height 
(meters) 

Control equipment to be installed   SPM/RSPM/SO2/NOx 
(Time weighted 

annual Average)* 
(µg/Nm3) 

SPM/RSPM/SO2/NOx 
(Time weighted 24 hr 
Average) (µg/Nm3)* 

Loading-unloading, Haul 
road, Coal Transportation 
Road, CHP, Railway 
Siding, Blasting, Drilling, 
OB Dumps etc  

Fugitive  0  
Dust Collector, Dust 
Suppressor, Green Belt, Water 
Sprinkler, Wind Breaking Wall  

430/215/80/80 

 
 

600/300/120/120 

                                                                                                                                              *At a distance of 500 m from the dust generating source 
 

  

           

   

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 
16/11/09. Some of the parameters are as follows:                                                                                                         
     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                                       
     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  
     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  
     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                
     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  

 

 

  
 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 
premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

 

 

  

 

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/ 
Stepped ladder with hand rail up to monitoring platform as per specifications given in part-III emission regulation of CPCB. 
In no case monkey ladder shall be allowed as stack monitoring facility. 

 

 

  

 

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 
emission/section/activities. 

 

 

  

 

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or 
made airtight to avoid the public nuisance. 

 

 

  

 

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or 
process within premises 

 

 

  

 

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 
etc. 
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CONDITIONS PERTAINING TO THE HAZARDOUS AND OTHER WASTES (MANAGEMENT AND 

TRANSBOUNDARY MOVEMENT) RULES, 2016:- 
 

  
 

FORM-2 

[See rule 6 (2) ] 
FORM FOR GRANT OR RENEWAL OF AUTHORISATION BY STATE POLLUTION CONTROL BOARD TO THE 
OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER AND OPERATORS OF DISPOSAL FACILITIES 

 

 

1.  Number of authorisation and date of issue : 
 

 

2.  Reference of application (No. and date) : COW-1166914, dt: 27/06/2022 
 

 

3.  The Occupier of  Suliyari Opencast Coal Mines Project ( APMDC) is hereby granted an authorisation based on the 
enclosed signed inspection report (can be seen in XGN) for generation, collection, reception, storage, transport, reuse, 
recycling, recovery, pre-processing, co-processing, utilisation, treatment, disposal  or any other use of hazardous or other 
wastes or both on the premises situated at villages Dongri, Jhalri, Aamdad, Majholipath, Belwar, Seerswah, Bajaudi & 
Dhirauli between latitude 230 55’30.23”N & 23

0 58’17.12”N and longitude 82
0 18’40.09” E & 82

0 20’51.08” E at Tehsil 

Sarai, Distt. Singrauli (MP)  
 

 

Details of Authorisation 
Category of  Hazardous Waste as per 
the Schedules I, II and III of these rules 

Authorised mode of disposal or recycling 
or utilisation or co-processing, etc. 

Quantity 
 (ton/annum) 

Used or Spent Oil                                           (I-5.1)                        Sale to Recyclers authorized with SPCB 650.000-M.T 
Waste ort residue containing oil                    (I-5.2)                                                                             Sale to Recyclers authorized with SPCB 12.500-M.T 

  

 

(1)  The authorisation shall be valid for a period of 01/08/2022to 31/07/2027 
 

 

(2)  The authorisation is subject to the following general and specific conditions (Please specify any conditions that 
need to be imposed over and above general conditions, if any): 
 

 

A.  General conditions of authorisation: 
 

 

1.  The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules made 
there under. 
 
2.  The authorisation or its renewal shall be produced for inspection at the request of an   officer authorised by the State 
Pollution Control Board. 
 
3.  The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and other wastes except 
what is permitted through this authorisation. 
 
4.  Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by the person 
authorised shall constitute a breach of his authorisation. 
 
5.  The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation is being 
granted considering all site specific possible scenarios  such as spillages, leakages, fire etc. and their possible impacts and 
also carry out mock drill in this  regard at regular interval of time; 
 
6.  The person authorised shall comply with the provisions outlined in the Central Pollution Control Board guidelines on 
Implementing Liabilities for Environmental Damages due to Handling and Disposal of Hazardous Waste and Penalty. 
 
7.  It is the duty of the authorised person to take prior permission of the State Pollution Control Board to close down the 
facility. 
 
8.  The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental occurrence and 
its clean-up operation. 
 
9.  The record of consumption and fate of the imported hazardous and other wastes shall be maintained. 
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10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-processing or 
utilisation of imported hazardous or other wastes shall be treated & disposed of as per specific conditions of authorisation. 
 
11.  The importer or exporter shall bear the cost of import or export and mitigation of damages if any. 
 
12.  An application for the renewal of an authorisation shall be made as laid down under these Rules. 
 
13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest and Climate 
Change or Central Pollution Control Board from time to time. 
 
14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year.  
 
15.  The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically 
so as not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal 
to dumping site. If required. 
 

 

B.  Specific conditions: 
 

 

1.  The industry shall display the information on hazardous waste generated on notice board of size 6’  x 4’ (in Hindi & 

English) outside the unit main gate along with quantity and nature of hazardous chemicals being handled in the plant, 
including wastewater, air emission and hazardous wastes. 
2.  The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by the State 
Pollution Control Board. 
 

 

Additional Haz condition:- 
 

 

1.  The industry shall obtain insurance under Public Liability Insurance Act, if applicable and shall submit a copy to the 
      Board. 
2.  Any unauthorized change in production capacity, process, raw materials, personnel, equipments etc. as mentioned in 
      the application by the person authorized shall constitute a breach of this authorisation. 
3.  The information regarding quantity of hazardous wastes generated and its analysis report should be sent to the Board 
      online at least annualy. 
4.  Hazardous Waste Storage Site & Danger signboard shall be provided with all safety devices at the storage site. 
5.  The authorized person shall inform the name and address of the contact person / occupier responsible for hazardous 
      waste management. 
6.  In case of importing Hazardous Waste, occupier shall apply to the M.P. Pollution Control Board, 180 days in advance 
      in Form-6, for permission to import of the waste as per Rule 13(i) of Hazardous and other Waste (Management and  
     Transboundary Movement) Rule 2016 as amended up to date. 
 

 

Additional Packing, Labeling &  Transportation of Hazardous wastes:-   
1. The unit shall maintain the records of hazardous waste as per the Form-3 of rule 6(5) and shall online 

submit the annual return in Form-4 as per rule 6(5), 20(2) to this office on or before 30th June every 
year and preferably before 30th April.  

2. Hazardous Waste Storage Site & Danger signboard shall be provided with all safety devices at the 
storage site.  

3. In the event of any accident due to handling of hazardous wastes, the authorized person must inform 
immediately to Board's Regional Office & Head office on fax/telephone/ 
emailit_mppcb@rediffmail.com about the incident and detail report should be sent in Form No.11 as 
per Rule-22 of Hazardous and other Waste (Management and Transboundary Movement) Rule 2016 as 
amended upto date.  

4. The occupier shall ensure that the hazardous waste are packaged and labeled, based on the composition 
in a manner suitable for safe handling, storage and transport as per the guidelines issued by the Central 
Pollution Control Board in October 2004 & updated from time to time.  

5. In case of transportation of hazardous wastes through a State other than the State of origin or 
destination, the occupier shall intimate the concerned State Pollution Control Board before he hands 
over the hazardous wastes to the transporter. 
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GENERAL  CONDITIONS 
      

  

 
 

  

     

 

MANAGEMENT & DISPOSAL OF FLY ASH 
 

1. MoEF &CC  GOI  has come up with recent notification dated 31.12.2021 regarding procedures & mandate to increase 
utilisation of fly ash generated by the thermal power plants through the Coal mines under extended producers responsibility. 
This notification No.SO 5481 (E)dated 31.12.2021 has been published suppressing the previous Fly Ash Utilisation 
Notification dt 14.09.199 as amended . Following paras no. 3 & 4 of part B at page no. 16 of the notification are 
reproduced for taking necessary action at your end ---- 
(3) 
It shall be obligatory on all mines located within 300 Kilometres radius of thermal power plant to undertake backfilling of 
ash in mine voids or mixing of  ash with external overburden dumps under extended Producer Responsibility (EPR). All 
mine owners or operators (Government, Public and Private sector) within three Hundred kilometres (by road) from coal or 
lignite based thermal power plants, shall undertake measure to mix at least 25 percent of ash on weight to weight basis of 
the materials used for external dump of overburden, backfilling or stowing of mine (running or abandoned as the case may 
be) as per the guidelines of the Director General of Mines Safety (DGMS). 
 
Provided  that  such thermal  power stations shall facilitate the availability of required quality of ash by delivering ash free 
of coast and bearing the cost of  transportation or transportation arrangement decided on mutually agreed terms and mixing 
of ash with overburden in mine voids and dumps shall be applicable for the overburden generated from the date of 
publication of this  notification and  the utilisation of ash in the said activities shall  be carried out in accordance with 
guidelines laid down by the  Central Pollution Control Board, Director General of Mines Safety and Indian Bureau  of 
Mines. 
Explanation- For the purpose of this sub paragraph, it is also clarified that the provisions of ash free of cost and free 
transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the same and the mandate of 
using 25 percent of ash for mixing with overburden dump and filling up of mine voids shall not be applicable unless a notice 
is served on the mine owner by thermal power plant. 
 
(4) 
( i ) All mine owners shall get mine closure plans (progressive and final) to  accommodate ash in the mine voids and the 
concerned authority  shall approve mine plans for disposal of ash in mine voids and mixing of ash with overburden dumps. 
The Ministry of Environment Forest and Climates Change (MOEFCC) has issued guidelines on 28th August, 2019 
regarding exemption of requirement of Environment Clearance of thermal power plants and coal mines along with the 
guidelines to  be followed  for  such disposal.  
 
(ii ) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine Safety (DGMS) 
and Indian Bureau of Mines (IBM) may issue further guidelines time  to time to facilitate ash disposal in mine voids and 
mixing with overburden dumps and it shall be the responsibility of mine owners to get the necessary amendments of 
modification in the permission issued by various regulatory authorities within one year from the date of identification of 
such mines. 
2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 
upon the representation of credentials:    
        a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the Board.                                                                                                           
        b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to be 
             kept under the terms and conditions of this Consent.     
        c. To have access at reasonable times to any records required to be kept under the terms and conditions of this Consent. 
        d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     
        e. To sample at reasonable times any discharge or pollutants. 

 
3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner / 
partner / directors / proprietor shall immediately apply for the consent with new requisite information. 
4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 
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regulations. 
5. Industry shall install separate electric metering arrangement for running of pollution control devices and this 
arrangement shall be made in such fashion that any non functioning of pollution control devices shall immediately stop 
electric supply to the production and shall remain tripped till such time unless the pollution control device/devices are 
made functional. The record of electricity consumption for running of pollution control equipment shall be maintained and 
submitted to the Board every month. 
6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or 
Authorization under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 
only and does not relate to any other Department/Agencies. License required from other Department/Agencies have to be 
obtained by the unit separately and have to comply separately as per there Act / Rules. 
7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.  
8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 
date of expiration of this consent/authorisation . 
9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 
March on or before 30th September every year to the Board.  
10. Industry shall obtain membership of Emergency Response Center of the Board if needed.  
11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 
12. Mine management shall ensure the disposal of Garbage/ Municipal solid waste of mine’s colony area as per the Solid 

Waste Management Rules, 2016. 
 
13. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 
or in part during its term for cause including, but not limited to, the following : 
 
 (a) Violation of any terms and conditions of this Consent. 
 
(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.  
 
(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge. 
  
14. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 
necessary action will be initiated against the industry. 
 

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air 
(Prevention & Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions 
mentioned above. For renewal purpose you shall have to make an application to this Board through XGN at least Six 
months before the date of expiry of this consent/authorisation. The applicant without valid consent (for operation) of 
the Board shall not bring in to use any outlet for the discharge of effluent and gaseous emission. 
 
                                                                                                                                                                    For and on behalf of  
                                                                                                                                                 M P Pollution Control Board d 
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  Project Name: Suliyari Coal Mine

  Project Address: Andhra Pradesh Mineral Development Corporation Ltd., Suliyari Coal Mine, 
Village Amdand

  Village: Amdand Block: Baidhan

  District: Singrauli State: Madhya Pradesh

  Pin Code:

  Communication Address: Andhra Pradesh Mineral Development Corporation Ltd.,, Door No. 40/350, Near 
Ram Niwas Tal, Tali, Waidhan, Singrauli District, Baidhan, Singrauli, Madhya 
Pradesh - 486886

  Address of CGWB Regional Office : Central Ground Water Board North Central Region, Block-1, 4th Floor, Paryawas 
Bhawan, Area Hills, Jail Road, Bhopal, Madhya Pradesh - 462011

1. NOC No.: CGWA/NOC/MIN/REN/1/2022/7166

2. Application No.: 21-4/843/MP/MIN/2019 3. Category:
(GWRE 2020)

Safe

4. Project Status: Existing Ground Water 5. NOC Type: Renewal

6. Valid from: 13/03/2022 7. Valid up to: 12/03/2024

8. Ground Water Abstraction Permitted:

Fresh Water Saline Water Dewatering Total

m³/day m³/year m³/day m³/year m³/day m³/year m³/day m³/year

1390.00 507350.00 5064.00 1848360.00

9. Details of ground water abstraction /Dewatering structures

DW DCB BW TW MP MPu DW DCB BW TW MP MPu

Abstraction Structure* 0 0 0 0 0 0 0 0 5 0 0 0

Dewatering Structure* 0 0 0 0 0 0 0 0 0 0 0 7
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit;MPu-Mine Pumps

10. Ground Water Abstraction/Restoration Charges paid (Rs.): 7067130.00

11. Number of Piezometers(Observation wells) to be 
constructed/ monitored & Monitoring mechanism.

No. of Piezometers Monitoring Mechanism

Manual DWLR** DWLR With Telemetry
**DWLR - Digital Water Level Recorder 2 0 1 1

(भूजल निकासी हेतु æिाčनȅ ŮमाĆ čũ)
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

 (Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

Total Existing No.:0 Total Proposed No.:5

भारत सरकार
ÿĕ Ěİƅ मŃũाĕय

ÿĕ सŃसाधन, नदी विकास
õर úŃúा सŃरƗĆ विभाú

कĸȾीय भĳवम ÿĕ ŮावधकरĆ
Government of India 
Ministry of Jal Shakti

Department of Water Resources,
River Development & Ganga Rejuvenation

Central Ground Water Authority

18/11, जामिगर�हाêस~�मािनसŃह�रļĄ~�िé�नĉʟी – 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743

Website: cgwa-noc.gov.in
________________________
čािी�बचाये�– जीवि�बचाये

SAVE WATER - SAVE LIFE
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Validity of this NOC shall be subject to compliance of the following conditions: 

Mandatory conditions:

1)   Installation of tamper proof digital water flow meter with telemetry on all the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and intimation regarding their 
installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate. 

2)   Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year. 

3)   Construction of purpose-built observation wells (piezometers) for ground water level monitoring shall be mandatory as per Section 14 of Guidelines. Water level data shall be made available to 
CGWA through web portal. Detailed guidelines for construction of piezometers are given in Annexure-II of the guidelines. 

4)   Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every year 
and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA through 
the web portal. 

5)   In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level monitoring four (4) times a year (January, May, August 
and November) in core as well as buffer zones of the mine. 

6)   In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab. 

7)   The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this NOC.

8)   Industries abstracting ground water in excess of 100 m 3 /d shall undertake annual water audit through certified auditors and submit audit reports within three months of completion of the same to 
CGWA. All such industries shall be required to reduce their ground water use by at least 20% over the next three years through appropriate means.

9)   Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions 
of Environment (Protection) Act, 1986.

10)   This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction of tube well/ground water abstraction structure / recharge or conservation 
structure/discharge of effluents or any such matter as applicable.

 General conditions:

11)   No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without prior approval of the Central Ground Water Authority (CGWA). 

12)   The proponent shall seek prior permission from CGWA for any increase in quantum of groundwater abstraction (more than that permitted in NOC for specific period). 

13)   Proponents shall install roof top rain water harvesting in the premise as per the existing building bye laws in the premise. 

14)   The project proponent shall take all necessary measures to prevent contamination of ground water in the premises failing which the firm shall be responsible for any consequences arising 
thereupon. 

15)   In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm inside the plant premises. The runoff generated from the rooftop shall be 
stored and put to beneficial use by the firm. 

16)   Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water. 

17)   Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same shall be sealed and new tubewell(s) tapping saline water zone shall be 
constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any. 

18)   Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned Regional Director, Central Ground Water Board.

19)   In case of violation of any NOC conditions, the applicant shall be liable to pay the penalties as per Section 16 of Guidelines.

20)   This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative clearances from appropriate authorities. 

21)   The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the project by the concerned authorities. Such authorities would consider the project on 
merits and take decisions independently of the NOC. 

22)   In case of change of ownership, new owner of the industry will have to apply for incorporation of necessary changes in the No Objection Certificate with documentary proof within 60 days of taking 
over possession of the premises.

23)   This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court orders in cases related to ground water or any other related matters. 

24)   Proponents, who have installed/constructed artificial recharge structures in compliance of the NOC granted to them previously and have availed rebate of upto 50% (fifty percent) in the ground 
water abstraction charges/ground water restoration charges, shall continue to regularly maintain artificial recharge structures. 

25)   Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, pharmaceutical, other hazardous units etc. (as per 
CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution as per Annexure III of the guidelines. 

26)   In case of new infrastructure projects having ground water abstraction of more than 20 m3/day, the firm/entity shall ensure implementation of dual water supply system in the projects. 

27)   In case of infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or other suitable measures to ensure groundwater infiltration/harvesting. 

28)   In case of coal and other base metal mining projects, the project proponent shall use the advance dewatering technology (by construction of series of dewatering abstraction structures) to avoid 
contamination of surface water. 

29)   The NOC issued is conditional subject to the conditions mentioned in the Public notice dated 27.01.2021 failing which penalty/EC/cancellation of NOC shall be imposed as the case may be. 
30)   This NOC is issued subject to the clearance of Expert Appraisal Committee (EAC) (if applicable). 

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action against the proponent.) 
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